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Appellant(s)

Respondent(s)

MR. ROHIT KUMAR SINGH, ADVOCATE-ON-RECORD

For Appellant(s)

Mr. Pankaj Kumar Singh, Adv.
Mrs. Bimla Sharma, Adv.

Ms. Akshita Singh, Adv.

Mr. Seshatalpa Sai Bandaru,

AOR

For Respondent(s) : Mr. Shashank Shekhar Singh, AOR

Mr. Abhinav Singh, Adv.

Mr. B.P. Singh Dhakray, Adv.

Mr. Shakti Singh Dhakray, Adv.

Mr. Kumar Dushyant Singh, AOR

1. Having regard to the nature of the impugned order, and the

reasons recorded therein,

matter cannot be settled through a compromise.

2. List the matter in the Regular Court.
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prima facie, we are of the view that this

(SAPNA BANSAL)
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